
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE BENCH, 
BANGALORE 

O.A. NO. 938/94 

Between 

V. Praveen Kumar 
Ex-Reporter 	 - 
CSR&TI 
MYSORE 	 ---- 	PETITIONER 

And 

11 Member Secretary, CSB, Bangalore 1 
21 Secretary, Ministry of Textiles, I 

Govt. of India 	 1 ------ 	RESPONDENTS 

MEMO 

The respondents in the above case state that the 

Central Silk Board ICSBI is a statutory Board constituted by an 

Act of Parliament, the CSB Act 1948. As this is a statutory 

body, there is no Notification issued by the Govt. of India 

conferring lurisdiction upon Central Administrative Tribunal 

[CAT] under Section 14 [21 to entertain the above application. 

In the said connection, a photo copy of the Order passed on 

3/8/87 in G.CNo. 13 of 87 by CAT, Cauhati Bench is enclosed as 

Annexure-I. A copy of Ministry's letter No.25012/2/93-Silk dtd. 

25/3/93 wherein the Govt's decision not bringing CSB under the 

purview of Section 14 121 of the Administrative Tribunal Act 1985 

has been indicated, is enclosed as Annexure-Il. 

In view of the above, the CAT has no - jurisdiction to 

try the above application. Hence, the respondents in the above 

case pray the Hon'ble Tribunal to dismiss the above case for want 

of jurisdiction in the interest of justice and equity. A copy of 

the Telex Message issued by the Deputy Secretary to the Govt. of 

India 12nd Respondent] requesting CSB to represent Ministry also 

in the above case is enclosed herewith as Annexure-Ill. 

End : As above. 	 For Respondents 

[DR.G.SUBBA RAO] 

BANGALORE 	 DIRECTOR, I/C 

DATE : 02/09/94 	 CENTRAL SILK BOARD 
Dr. G. SUBBA RAO 

DIRECTOR.  
cVNTRAL SILK BOARD 

BANGALORE.560 001 
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IN TE CE?TRAL 1.I1STRTVE ' 	tLAI: 

c...:o.73 01. 1E7. 
..... 

1. To1ukii;. 	-. 	- 	- 	Applica.t. 

vrs. 

	

.ne UniOr. o.. I!a a 	GteXs. 	- 	Repo dcts. 

T:e -:onYle Justice Shri D. patak, Vice- :ir e:. 
o:tle 3hri S.P. az:-. ika,  

:or the appuice.t 	: 	..r. 	. ' oOfl 5L ;h, ?'octc. 

;or thtespO 6ents : 	r. A.L. Chouc3vry, ;rd1.:eLtra1 
Covt. Sta.diç oursel. 

Dat of order: IrphEil, 	c 3rd da' o Auc-ust ?9j, 

we adritt& this appli tio:, we Co not 

:ave jurisiCtOfl to hertiiS apjliCatO IL the absence of 

a notification urer section 14(2) of t:e Ad. j:1jstrative Tril unal 

ct,19E5. The aplicant'aS rr.ade çricva.Ce aainst the 

autority waich is consti ed uner the Central Silk :c'ard 

Act 194E. So as there is O nOtiTiCe1Ofl hS yct Leen issued 

we ca.riot exercise our jurisdictio- over this applic&tio:.. 

ie applicar;t is at li_erty to file in the propr forur. 

if so ad'iEe'. e rake it clear t.at we :Eve not cole into 

r 	
the nerit 0±. the case as we o not he jurisdiction. 	e 

- 	
application is disposed of as such. ho'.'•ver, such disposal 

will not be bar- or the appliceLt tO rr'e throper forur 

True 

 

P'ptty P/Istror (Judicial) 	-. ' 	 * 



Cr I . ;i 01I1. 11t-. ;i ]L 111 I BUNAL 

!.1_Cu1T; ELtcH 

L I  I... 	ID cof 19L.7 
	 ttc of order 	i.9.19? 

I r 	crt. ; I ht 	l 	 ihamukul Pal, Li-Chai rmar. 

. 13. I'ftt  !;•..dhyay, Member 

C. 

	

) 	V. F • 	. 1'H;'. 

	

-/ 	U 20 or ji 11 	fl S 

	

ror t hs 	c -1t : hr. I. C. Itkraborty, courscl 

For thE re; orthnts: h • ro2' hose, counsel 
1. B. . Chattrrjee, cc&1nd 

	

The grievance of thE apiicant it, this matter is 	i.st 

the Central Silk Bord uhch in t. i nc. :. tute constituted trer 

the Silk Board Adt, 1942. As this i 	statutory body 

such statutory,  body, there is ro notification c:nferrirçjj"zisdic-

tion upon us u/s 1(2) of th Administrative Tribunals Actt 91985, 

we carnct entertain, try and dispose of the grievance ottse 

applicant as made Out in this anplicaticn. 

Hence, we allow the applicant to iL'ithdraw the aD.jcation 

with liberty to file it befoje proper f'r urn, if he so 

MtLer is disposed of accordinglyL 

r 	 , 
25.9.1987 	 3UDICPLuF;Pf- 

f:' 4f 
25.9.1967 	 f 	. 	 AD11r i5TV 	.j[ • 

It 
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NO. 25012/2/931 

'-4 
Government or incus 

Ministry of Textiles 
 

.s•s• 

New Delhi, i.ç March,9
3. 

The Secretary, 
Central Silk Board, 

Bangal0r 	I 

SubjeCt 	
Issue of Notifjcatj01 under Section 14(2) bringiQ CSB 

under purview of A.T.ACt 	
rep. 

II 

5ir, 

o refer to yoUr D.O. letter No. CSB- 
I em directed t 	

bjeCt cited above and to 

5(1)f88- 	
daied 28.l.93 on the su  

say that your ipr000Sal for brirfl9 CSB under the purview of 
•tf' 

AdmifliEtt8tth1e Tribunal Act, 1985 has been considered in 

flB1  & Training, New Delhi
)Uh0  

consUltatj01 with Deptt. of PerSOfl  

have jform8d Ithat in vieu of the increasing pendeflCY 
	various 

Benches of the tAT, 
it has been decided not to bring any new 

under the purview 
of. SctiOfl 14(2) of the 

AT Act, 1985 for the present. 

I 	- 
Yours T2LtWJY, 

L 
(jyANT DAS4UPtA) 

DEPUTY JECRETIRY 10 THE GOVT. OF IN 
DIA. 

4!4II iP°  

1 



TEL CX 

1, 	845-2798 CSB XN 

DR G. S UBBA WA DIRC TOR, CS1, BAMCR* 

$ 	JAYANT D GUPTA, DEPUTE 	RETARY(SIL1() 

F.NO. $ 25015/1/934I 

RPERENCE LEGAL NO[ICE (CiUGINAL APICAI NO. 

938/94) DA= 22..7.94 ISSUED BY REGIS1RAJ IN THE CENTRAL 

AILNISThAT 	
1IBUNAL, 8ANGATJC*11 BEH AT BAX3A3CE XN 

CNTI WITH PETITI YILED BY SHRI 
V.PRAVEEN KUMR, EX- 

REPORTER, C SR& IT, MYS ORE REGARDI NG DI SMI ssab g-ccv 

yRCI4 SERVICE(.) REGS'lRAR, CA* BANGALORE HAS INFORMED THAT 

THE HEARING OF THIS CASE IS AT 10.30 A.?4. ON 2.9.94 (•.) 

gEQUEST TAKE NECESSARYACUON TO REPRESENT J4INISBY AS w&LL(.) 

INCIDENIL1 , DEPTh OF P&MQW&L& IcLAINING WHO WERE 

EARLIER 
REQUESTED 10 CONSIDER CSB' S REQUEST TO BRING IT 

WI THIN THE PURVIEW 	
M1 Ct CENTRAL 

D NIS 11AITVE TRIBUNA3J TI (! 
-- 

HAD NOT AG REWO TuE sIME(.) TuIS ASPT COULD 	 £ 

10 THE NOTICE OF 
THE CS8' S CC)UNSJ REPRESEN2NG THE ABOVE 

SAID CASE 
BEE CENTRAL ADNISTI TRIOUNAM- 

ell rn?T 	
COMIND  

NEW pELHIt#  3.8.94 	

DASGUPTA) 
DEPUTY sRETARY 10 THE GOVEI MENT OF 

INDIA 

LEX CJ. 

Copy by post in confirmation to:- 

Dr. G.Subba Rad, Director, CSB,Bangal0C• 

\c\ 
N\ 	/ 
/6L,7 7 	

(JAYANT DA G 
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ecni.Floor,, 	• 
Cnjl Complex, 

S 	 . . 	.. 	 . 	. 	
Indiranagar, 
Bangalore-560 038. 

• 	. . 	. 	 . 	... .• •.. 	Datd:. 7 S E P 1994 

- P,PPLJCATI01 	 Ang  Of 1994, . 

- APPLicftTS:  
.Sri.V.PrãeonKumar v/s.' Member Secretary,Central Silk Board, 

	

. 	
- - 	- 	 Ingalore and another. 

1 	Sri.M.takshmana Murthy,Advocate,' 	'' 	
. - ....... 

..... 
	... 'Laxminivas',Milk Colony, 

. 	Bangalore-560..055 ........ As directed by.  the Tribunal, 
the original case papers are hereby returned to 	.'. 
counsel for the applicant, which may kindly be acknow- 
ladged(Two sets). 	. 	 .. 	. 

Subject:- Forwarding of cpies of the 'Orders pssed by-*i-  ' 
Central administrative Tribunal,Bangalore. 

Please findnclosed'herewith a .. 	copy nf thA'WRDER/ 

SIAY DER/]NTERIM ORDER/, •pass.ed by this TriburaL.in.. the above 

mentioned appl ic at, ion (s on_13th_September 1994. ' •. .... 

- 
TJt1DIc/L BPNCHES - 	 .-.. 

' 	i'' r. 	- 	.• 	 • 	 - 	- • 	 , 	. 	.• 	 -. - 

. j53 ,L .0t YV*  



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

ORIGINAL APPLICATION No.938/1994 

TUESDAY, THIS THE 13TH DAY OF SEPTEMBER, 1994 

SIIRI 3USTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN 

	

SHRIT.V. RAMANAN 	.. 	MEMBER (A) 

V. Praveen Kumar, 
S/a. Sri Subba Rao, 
Ex—Reporter, 	 - 
C.S.R & T.I. Central Silk Board, 
Ministry of Textiles, 
Government of India, Mysore. 	 ... 	Applicant 

(By Advocate Shri M. Lakshmana Murthy) 

Vs. 

Member Secretary, 
Central Silk Board, 
Ministry of Textiles, 
Government of India, 
Unit9d Mansions, 2nd Floor, 
39, Mahatma Gandhi Rdad, 
Bangalore 1. 	 - 

The Secretary, 
Ministry of Textiles, 
Government of India and - 
Vice Chairman, Central Silk Board, 
New Delhi - 1. 	 ... 	Respondents 

-'-_ 
0R'DE'R 

-: 	'b'. 	.- 	 '' 	 •• 
Shri ]ustice P.K. Shyamsundar, Vice Chairman: 

Having heard both sides, it becomes clear that this Tribunal 

has no jurisdiction over the respondents' which is the Central Silk 

Board. The said Board, although a statutory one, we however, have no. INI  

- isdiction over the same. To this effect, a memo' had also been filed 

.4 ehalf of the Board denying our jurisdiction in the matter. 
LU 

.. .2. 
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2. 	The situatior being as such, the learned cUflSB1 for 

the applicant submits that we may pass an ord8r directing the 

return of the papers to him with liberty to approach the appropriate 

forum. Accordingly,, we direct return of the case papers to the 

applicant or his counsel for presentatiOn to the appropriate forum. 

No Costs. 	 - -- 

( T.V. RAmANAN ) 	 (P.x.SHYAMSUND&A) 
NEMBER (A) 	 VICE CHAIRMAN 
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